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CENTRAL AIMINISTRATIVE TRIBUNAL R
CALCUTTA _BENCH

© Ne,M.A.18 ef 2000

\'0.A. 1236 of 1997@

. ‘Present 3 Hen'ble Mr, D, Purkayastha, Judicial Member

Hon'ble Mr, G.S, Maingi, Administrative Member

SUBRATA CHAKRABORTY & ORS,

: vs.
UNION OF INDIA & ORS,

Fer the applicants : Mr, B, Mukherjee, ceunsel

Fer the resperdents : Mrs.R, Basu, ceunsel

Heard en $ 20,01, 2000 Order en t 20,01, 2000

© ORDER
B. Purkavastha, J.Me
' Heard beth ﬁhe ceunsels, On cenéen;t of beth sides,
beth the M,A, and the 0,A, are taken up for hearing,
2. Ld, oa‘unsél. Mr, -3, Mukherjee appearing en behalf ef
the, applicants, submits that the 0,A,1236 of 1997 is 1lying
pending fer decisien befere this Tribunal fer a leng time and
m@;m@/@f{:@r has been passed en 25.10.97 by which the
applicants were allewed te appear in the supplimentary written
test witheut prejudice to t_:her rights and cententiens ef either
parties in cennection with selection test already held en
16.12.95/26,12.95/6,1,96 en cenditien that the result ef the
petitieners shall net be published till further erders, He
further submité that as per the erder ef this Tribunal, the
applicaﬁts.mre given the eppertunity ts appear in the said.
test and new the respondents may be directed te publish their
results as per rules and -if .they are feund succes;,ful, they
sheuld be gj.vé;@:“:’P premeotion in the pests Ain quest'i.éndas per
rulesg, v
3. i! 1d, ceunsel, Mrg, R, Basu appearing fer the respendents,
subnits that 'sh_e has ne instructien from the siele}of:the respendents

in this matter,

centd, .2
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4, We have censidered the sﬁbmissi@n's made by the 1d,
ceunsel s fer beth sides snd have perus;ad the’mcozﬁs ;vailabie
;,rith us. We find ne impedxmmt te allew the r.esult of the

- applicants te be publisheci as per rules and as prayed fer by
the 1d. counsel fer the 'applicant Accordingly, liberty is. _
granted ba the resp@ncﬂents te publish t‘ne result ef the applicants |
as per rules which was net publisheé as per the earlier @rder
dated 29,10.1997 and mg 0&7’5 applicants dfe feund te be successful,

&~ N Lonbole
thgy shnl;ld Iée /\granted the consequentlal benefitsb.;.réh accerdance
with the extant rules. With these observatiens,/the M,A. and
the O.A. afe he reby cﬂisposed ef, \
5. Ne erder is passed as to costs,
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